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LABOUR (PARTICIPATION IN
MANAGEMENT) BILL*

SHRI SRINIBAS MISRA (Cuttack) :
Sir, 1 beg to move for leave to introduce a
Bill to provide for participation of em-
ployees in the management of industrial
or commercial undertakings in wtich they
work and for other matters incidential
thercto.

MR. CHAIRMAN : The question is :

“That leave be granted to  introduce
a Bill to provide for participation of
employees in the management of indus-
trial or commercial undertakings in
which they work and for other matters
incidental thereto.”

The motion was adopted.

SHRI SRINIBAS MISRA :
introduce the Bill.

Sir, 1

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 90, 92 etc.)

SHRI ‘SRINIBAS MISRA (Cuttack) :
Sir, 1 beg to move for leave to introduce
a Bill further to amend the Constitution
of India.

MR. CHAIRMAN :

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

The question is :

SHR1 SRINIBAS MISRA :
introduce the Bill.
SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIAMENT
"(AMENDMENT) BILL*

Sir, 1

(Amendment of section 6)

SHRI.MANIBHAI J. PATEL (Damoh):
Sir, 1 beg .to move for leave to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parliament Act,
1954,

APRIL 26, 1968

M P's. (Amdt.) Bill 264
MR. CHAIRMAN : Motion moved :

“That Jeave be granted to introduce
a Bill further to amend the Salaries
and Allowances of Members of Parlia-
ment Act, 1954.”
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SHRI SONAVANE (Pandharpur) :

Sir, are we discussing the merits of the
Bill ?
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MR. CHAIRMAN : I will sow put it
to the vote of the House. The question
is :

“That leave be granted to introduce

4 Bill further to amend the Salaries and

Allowances of Members of Parliament

Act, 1954,

Those in favour may please say ‘Aye’.

SOME HON. MEMBERS : ‘Aye’.
MR. CHAIRMAN :

Those against it
may please say ‘No’. :

SOME HON. MEMBERS : ‘No'.

MR. CHAIRMAN :
have it.

I think ‘Ayes’

SOME HON. MEMBERS 1 No, Sir ;
‘Noes’ have it.

MR. CHAIRMAN : Let us
division. Let the lobbies be cleared.

Now, the lobbies have been cleared.
I put it to vote. The question is...
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MR. CHAIRMAN : Let me remove

the confusion if there is any. There are
two Bills, This is by Shri Manibhai J.
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[Mr, Chairman]

Patel concerning the air-conditioned travel
facility. This is at the iatroduetion stage
There is another Bill by Shri Barupal
which is coming for consideratioii later on.
1t is, perhaps, confusing for thc Memibers
to know as to which Bill is under consi-
deration. Is the hon. Méember prepared
to withdraw the Bill ?
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SHRI MANIBHAI J.
Sir.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further to amend the Salaries
and Allowances of Members of Parlia-
ment Act, 1954.”

The motion was negatived

PATEL : No,

16:83 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BI1LL*
(Insertion of new section 86A)

SHRI S. S. KOTHAR! (Mandsaur) :
Sir, | beg to move for leave to introduce
a Bill further to amend the Representa-
tation of the People Act, 1951.

MR. CHAIRMAN : The question is :

“That leave be grafited to imroduce
a Bill further to amend the Represen-
tion of the People Act, 1951.”

The motion was odvpted.
SHRI S. S. KOTHARI: [ introduce
the Bill.
16531 brs.

SALARIES AND ALLOWARCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

(Amendment of sections 3, 6 etc )
By Shri P. L. Barupal
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SHRI UMANATH (Pudukkottai) : Who
is having double standards ?
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SHRI JYOTIRMOY BASU (Diamond
Harbour) : On a point of clarification.
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